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Order

SIGNATURE

Despite the notice of contempt issued, no show cause has been filed nor any
attempt to purge the contempt has been made. It has also been submitted that the
contemner Mr. Aditya Pratap Singh is suffering from Chickengunya.

2. Let bailable Warrants be issued against Mr. Aditya Pratap Singh for 7.10.2016
with two sureties of an equal amount of Rs. One lakh each. The bailable warrant
should be executed by Police Station Janakpuri, New Delhi.

Interim orders to continue till further orders.

List again on 7.10.2016.
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